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(iii) N o m - A v a i l a b i l i t y  o f C o q k i n g  
G a s  i n  R a n i g a n j  A r e a

SHRT K ^ IS H A N  C H A N D R A  
H A L D E R  (D urgapur): Lindt r
R ule 377, I am making a statement.

Ranigaj area is not getting 
cooking gas supply since October, 
1980 causing acute hardship and 
distress to gas consumer.?. R a iganj 
depends entirely on llindusthan 
Petroleum supply. Several repre-
sentations, already made, draw no 
attention o f  the authorities as well 
as M inister o f Petroleum and Che-
micals about th e ‘non-availability o f 
cooking gas . in Raniganj. area.

U nder the circumstances I urge 
upon the Government to take im-
mediate steps for restoration o f

Hindusthan Petroleum supply and 
also additional supply by Indian O il 
Corporation to the Raniganj area.

(iv) S t e p s  f o r  R e h a b i l i t a t i o n  o f  
Pe o p l e  A f t e r  T h e i r  E v i c t i o n  
U n d e r  T h e  L a n d  A c q u i s i t i o n  
A c t  i n  T a m i l  N a d u

D R . V . K U L A N D A IV E L U  (Chi-
dambaram). U nder R ule 377, la m  
making a statement.

In the interest o f the public I 
would like to make a submission on 
the floor o f the House thai an adequ-
ate care must be ensured in rehabili-
tation o f the people when they are 
evicted from a place in the Land 
Acquisition Act.

I refer to the prevailing atmos-
phere at N eyveli Complex in Tam il 
Nadu. The Tam il Nadu State * snvt. 
has just now acquired lands for 
N L C  Project expansion scheme and 
evicting the villagers under Land 
Acquisition A ct, and the process is 
continuing fur a better cause o f  a 
major project. T h e people who sur- 
rende" lands and household proper-
ties to the NL<~! Ltd. in the rural 
areas express their dis-satisfaction 
o f being nee-lected and poorly 
attended b v  the authorities in reha-
bilitation measures. They also claim 
for job opportunities in the N L C . 
Ltd. tor each family involved in the 
Land Acquisition and reasonable 
higher fixation o f  remuneration for 
their land and household properties 
on the grounds Oi" being in the 
adjoining Town areas.

W hen we are anxious to see our 
country to prosper in rapid indus-
trialisation and early execution o f 
project schemes should not fail to 
realise the gravity o f Psychological 
trauma caused to the meagre section 
the poor villagers when their lands 
and household properties are acqui-
red and subjected for eviction, I 
restate that care must be ensured in 
rehabilitation. I f  it is not o f mere 
exaggeration that the people are 
invariably under the misery o f being
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evicted and deprived from their 
birth place, however, a small and 
insignificant may be, and are in a  
state of an untold mental agony and 
stressful condition. When their 
demands went deaf and dumb, the 
frustrated villagers have resorted for 
agitations and subjected for im-
prisonment.

At this juncture I invite for a 
humanitarian line of approach for an 
amicable settlement of long due 
problem. And definitely this could 
be possible if the Govt, of Tamil 
Nadu come forward magnani-
mously with a suitable extended 
supportive measures by the Central 
Government to render help to the 
displaced families in the rehabilita-
tion measures.

In drafting the rehabilitation 
measures following suggestions must 
be borne in mind :

1. Early rehabilitation of the 
displaced people in the near and 
adjoining areas of Neyveli complex 
or to a place desired by majority oi 
the villagers.

2. Ensuring adequate job oppor-
tunities in the NLC Ltd., Neyveli 
to the displaced families proportion-
ate to the family strength and not 
by family criteria with suitable 
relaxation of rules and regulations. 
And to claim not only a social 
equality but also to save the 
families poorer section must be 
adequately represented whether they 
have surrendered lands and 
household properties or not. For the 
non-eligible women and the elderly 
men job oriented Agricultural 
Farms and rural oriented Govt, 
owned schemes should be drawn 
as an additional rehabilitation 
measures in the case of Ceylonese 
repatriates.

While making these sugges-
tions, I would like to draw the 
attention of the Ministry of Energy

and Coal, Government of India 
that I was given to understand 
that the recruiting authorities at the 
NLC Xtd., Neyveli are not xioing 
the right thing with an̂  attendant 
adverse reaction in recruitment and 
much hardship to the innocent 
poorer section. Hence a constant 
vigilance over malpractice and an 
appropriate drastic disciplinary 
action against those erring officials 
is necessary.

3. Higher rate of fixation to the 
lands and household properties be 
ensured.

4. To consider grant of compen-
sation to the condition pattas given 
by the Government to the poor 
people.

5. Free medical and educational 
amenities to the displaced families 
in the NLC Project is desired.

With these words, I trust for 
a magnanimous attitude and appro- 

[ priate action of the concerned 
authorities for a prosperity O f 
the people involved under the Land 
Acquisition Act.

(v) A l l e g e d  R e m o v a l  o f  T r a d i -
t i o n a l l y  S t a t i o n e d  CIVILIAN FAMI* 

l i e s  f o r  T h e i r  H o m b s  a n d  L a n d  i n  

N a h a n  C a n t o n m e n t  A r e a  (H.P.)
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